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JUDGEMENT 

(Mr AV Haridasan, judicial Member) 

The three applicants were selected to the post of Group 

'0' employees of the Postal Department being successful in a 

Departmental Examination held in that regard, while they were 

working as ED Agents. Though theywere initially given orders 

of appointment on 27.7.1989, these orders were subsequently 

recalled without stating any reason. However, they have now 

being appointed in the year 1991 by order dated 15.3.1991. 

After assuming office, the applicants submitted a representation 

on 8.2.1992 claiming that- their appointment should be antedated 

to a date immediately after the declaration of their results. 
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This representation is still pending with the respondents. 

It is in these circumstances that the applicants have filed 

this application praying that it may be declared that they 

are entitled to be appointed as Group'O' with effect from 

13.9.1987 with all consequential benefits and in the alter- 

native, to direct the respondents to consider the representa-

tion at Annexure-VIlI, UIII(a) and VJIII(b) on merits in the 

light of the judgement in OA-177/88. 

While the application came up for admission, we notice 

that undue haste is shown by the applicant in rushing the 

Tribunal before axpiry of even 2 months from the date of 

/ 

making the representation. However, the learned counsel for 

the respondents fairly agreed that the application may be 

admitted and disposed of with a direction to the second res-

pondent to dispose of the representation within a reasonable 

time. This would satisfy the applicant also 'because the 

alternate relief prayed in this application is only that. 

In view of the above submission at the Bar, we admit 

the application and dispose of the same with a direction to 

the second respondent to consider and dispose of the represen-

tations of the applicants at Annexure-VIlI, VIII(a) and VIII(b) 

thn accordance with law, within a period of three months from 
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the date of communication of thiS order. In case the appli-

cants feel aggrieved by the outcome of the representations, 

it will be open for them to approach the appropriate forum, 

• 	 for redressal of their grievance. 

4. 	Tte is no order as to costs. 

• 	
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